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FINAL ORDER NO. 11252/2023 
 

 

RAMESH NAIR : 

 
 

 When the matter was called, none appeared on behalf of the appellant.  

From the record it is observed that the matter was listed on 24.03.2023 and 

09.05.2023 and thereafter the notice was also served through Authorised 

Representative.  As per the report of concerned Commissionerate, the 

hearing notice was pasted on the factory of the appellant.  Despite all these 

efforts, the appellant has not appeared in the matter. 
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2. Therefore, the appeal is dismissed for non-prosecution under Rule 20 

of CESTAT Procedure Rules, 1982, with liberty to the appellant to approach 

this Tribunal if they are interested to pursue the appeal. 

 

 (Dictated and pronounced in the open court) 

 

 

            (Ramesh Nair) 

             Member (Judicial) 

           (Ramesh Nair) 

             Member (Judicial) 
 

 

 

 

 

 

 

(C L Mahar) 

Member (Technical) 
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